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Lands (Restrictions on Trans-
fer) Act, 1972.

(ii) A statement (Hindi and Engli-

" sh versions) showing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. Sec No. LT-4969-73]

(2) A copy of the Annual Administ-
ration Report (Hindi and English
versions) of the Delhi Develop-
ment Authority for the year
1971-72 under section 26 of
the Delhi Development  Act,
1957. [Placed in  Library.
See. No. LT-4976/73]
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Notification under Essential Commpdities
: Act, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : I beg to
lay on the Table of a copy each of the
following Notifications (Hindi and Eng-
lish versions) under sub-section (6) of sec-

tion 3 of the Essential Commodities Act,
1955 :(—

(i) GSR. 475 (E) published in Gaze-
tte of India dated the 30th Nov-
ember, 1972.

(ii) G.S.R. 37(E) published in Gaze-
tte of India dated the 30th Jan-
uary, 1973.

(iii) G.S.R. 185(E) published in Ga-
zette of India dated the 3lst
March, 1973. [Placed in Library.
See No. LT- 4971/73]

Notifications under Andhra Pradesh Gram-
Panchayats Act, 1944 and wild Life Protec-
tion Act, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): 1 beg to lay on the
Table :—

(1) (i) A copy each of the follow-
ing Notifications under sub-section
(5) of section 217 of the Andhra
Pradesh Gram Panchayats Act,
1964 read with clause (c) (iii) of
the Proclamation dated the 18th
January, 1973 issued by the Presi-
dent in relation to the State of
Andhra Pradesh :

(a) G.0.Ms. No. 178 published in

Andhra Pradesh Gazette dated
the 17th August, 1972 making

certain amendment to the rules .

relating to the Levy of House
Tax, together with an explana-
tory note.

Rules relating to Central Fund
for Executive Officers of Gram
- Panchayats, published in Notifi-
cation No. G.O.Ms. 179 in
Andbra Pradesh Gazette dated

(b)
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the 24th August, 1972 together
with an explanatory note.

(c)G.O.Ms. No. 180 published in
Andhra Pradesh Gazette dated
the 17th August, 1972 making
certain amendment to the And-
hra Pradesh Gram Panchayata
(Duty on Transfer of Property)
Rules, 1965, together with an
explanatory note.

(d) G.0.Ms. No. 205 published n
Andhra Pradesh Gazette dated
the 10th August, 1972 making
certain amendment to the Gram
Punchayats  preparation and
submission of budget Rules,
1965 together with an explana-
tory note.

(e) G.O.Ms. No, 345 published m
Andhra Pradesh Gazette dated
the 24th August, 1972 contain-
ing rules relating to fees for
grant of permission for const-
ruction or addition or reconst-
ruction of a building, together
with an explanatory note.

(f) G.O.Ms. No. 418 published in
Andhra Pradesh Gazette dated
the 5th October, 1972 muking
certuin amendment to the rules
relating to the preparation of
plans and estimates for works
and the powers of gram pan-
chayats and of servants of the
State  Government to accord
technical and administrative
sanction, together with an ex-
planatory note. [Placed in Li-
brary. Sce No. LT-4972/73]

ni) Six statements explaining reasons
as 1o why the above Notifications

could not be laid before the State

Legislature.

(iii) Six statements explaining reasens
for not laying the Hindi versions
of the above Notifications.

(2) A copy cach of the following no-
tifications (Hindi and English
versions)  under sub-section (2)
of section 63 of the Wild Life
Protection Act. 1972 :—

(i) The Wild Life (Stock Declara-
tion) Central Rules, 1973,
published in Notification No.
G.SR. 29(E) in Gazctte of
India dated the 25th January,
1973.

(ii) The Wild Life (Stoch Declera-
tion) Central Rules 1973, pub-
lished in Notification No.
G.S.R. 41(E) in Gazette of
India dated the Ist February.
1973.

(iii) The Wild Lifc (Stoch Declata-
tion) Central Rules, 1973, pub-
lished in Notification No.
G.S.R. 43(E) in Gazette of India
dated the 1st February, 1973.

(iv) The Wild Life (Stock Declaia-
tion) Central Rules, 1973, pub-
lhshed in Notification No.
G.S.R. 45(E) in Gazette of
Indin dated the 1st February,
1973.

(v) The Wild Life (Stoch Declara-
tion) Rules, 1973, published in
Notification No. G.S.R. 64(E) in
Gazette of India dated the 12th
March, 1973.

(vi) The Wild Life (Stock Dccluin-
tion) Rules, 1973 published in
Notification No. G.S.R. 191(E)
in Gazette of India dated the
2nd April, 1973. [Placed in
Lfbmr?'. See No. LT-4973/73.]

Coirection in the Certified Accounts of
LLT., Kharagpur, and Annual Report
etc. for 1971-72 of (i) and (ii) Tech-
nicul Teachers Training Institutes (Sou-
thern Region) Madras, and (Northern
Region), Chandigarh (iii) Indian
School of Mines, Dhanbad (iv) Indian
Institution of Science, Banglore and
(v) Indian Institution of Technolog).
Bombay.



